C.B-1I No. 2121V6l.i’lv

i

COMMITTEE ON SUBORDINATE
'LEGISLATION

(SIXTH LOK SABHA)

FOURTEENTH REPORT

(Presented on the 15th December, 1978)

LOK SABHA SECRETARIAT
NEW DELHI

December,  1978|Agrahayana, 1900 (Saka)

Price : Rs. 220

17



99ss9T 9959 L 6¢ 6

89ss59T 9seaT 9 62 8
Peoyg 303 3UTT TIBg 3IbFg

"(8L6T ‘Iaquedsq Y3gT

8Yy3l U0 8SNOH 8ayj 03 pajussaxd)
(eygeg }OT YIXTg) uoTrieysibay
93eUTPIOgNG UC 3933FJTUWWO) dYylx 3O
jI0dey yjus®ajanog ayz 03 epuabrixon



CONTENTS

Para No. Page No

CangposiTION oF THE CoMMITTEE.,  * e . . o (iii)
TReromT
L. ANTRODUCTION. . . . . . . . 1—4 I

II. The Khadi and Village Industries Commission Employecs
(Gratuity) Regudations, 1975 (G.S.R. 2257 of 1975). 5—11 1

L. (i) Differentiation in the scales of Passes admissible to various
categorics of Railway employees. . . . 12—18 3

{&1) 'lI;l\‘lel Indian R.anlway Confercnee Asoocutlon-(,onfcrencc

S, . . . . . -

IV, The Delhi Milk Scheme Dairy Engincering Branch gClus
III and Class IV Posts) Recruitment Rulea, 1975 (G
2739 of 1975). . . . . . 19—a2 6

V. The Port of New Mangalore (Regulation of the use of
Landing Places) Rules, 1977 (G.S.R. 467 of 1977) . . 23—31 7

\VI. The Nationalised Banks (Management and Miscellancous
Provisions) (Second Amcndmcm) Scheme, 1976 (S.0.

g21-E of '1976). . . . . . 32—37 9
“VII. Attachment of relevant extracts from original rules to
amending rules when laid on the Table. . . . $8—45 12
“VIII. Publication of Central Civil Services (Revised Pay)
(Second Amendment) Rules, 1975 (G.S.R. 2514 of 1975). 46—50 14
1IX. (i) The Newsprint Gontrol (Amendment) Order, 1975
(S.0. 622-E of 19 5t—60 15

(ii) The Merchant %ht nng (Shnppmg Office Forms) Amend-
ment Rules, 1 .S.R. 1005 of 1976).
(iii) Thc Patents ? mendmcnt) Rules, 1976 (S. 0. 2908 of

1976).
(iv) I’hc Meat Food Products (Amcndmcut) Order, 1976
(8.0. 1776 0f 1976)—Non-compliance with statutory
requirement of laying on the Table. .

X. Implem:ntation of recommendations contained in paras 34
an:l 4o of the Fourteenth Report of the Committee on Sub-
ordinate Logislation (Fifth Lok Sabha) regarding Inter-
national ~Airports  Authority of India (Conditions of Secr-
vice of Chairman and other whole-time Nfembers) Rules, 1973
(S. 0. 717-E of 1473). . . . . . 61—71 19

MPPEND ICES. '

J. Sunmary of miin recorm niadations/obiervations made by
+the Committee. . . . . . . . 23

(0]



(i)

1I. A Note on the Indian Railway Conference Association
received from the Ministry of Railways (Railway Board). .

III. Statement showing particulars of the amending Orders not
accompanied by relevant extracts from the original rules
while laying them on the Table of the House. . .

1V. Listof ‘Orders’ which were required to be laid on the Table
of Lok Sabha but were not laid within the specified period.

Pace Nov

31

32

4

o



COMPOSITION OF THE COMMITTEE ON SUBORDINATE
LEGISLATION

(1978-79)

. Shri Somnath Chatterjee—Chairman

. Shri Durga Chand

. Chaudhary Hari Ram Makkasar Godara
. Shri Ram Sewak Hazari

. Shri B. K. Nair

Shri T. S. Negi

. Kumari Maniben Vallabhbhai Patel

. Shri G. S. Reddi

. Shri Saeed Murtaza
10. Shri P, A, Sangma

11. Shri Madan Lal Shukla
12. Shri Sachindralal Singha
13. Shri Ramji Lal Suman
14, Shri Krishnarao Thakur
15. Shri C, N. Visvanathan

© © 9 B U o W N

SECRETARIAT
Shri Y. Sahai—Chief Legislative Committee Officer.

(iit)



REPORT
I
INTRODUCTION

I, the Chairman of the Committee on Subordinate Legislation,
having been authorised by the Committee to present the Report on
their behalf, present this their Fourteenth Report.

2. The matters covered by this Report were considered by the
Committee at their sitting held on the 4th October, 1978.

3. The Committee considered and adopted this Report at their
sitting held on the 8th December, 1978. The Minutes of the sittings,
which form part of the Report, are appended to it,

4. A statement showing the summary of recommendations/
observations of the Committee is also appended to the Report.

I

THE KHADI AND VILLAGE INDUSTRIES COMMISSION
EMPLOYEES (GRATUITY) REGULATIONS, 1975 (G.S.R. 2257
of 1975).

5. Regulation 4(2) of the Khadi and Village Industries Commis-
sion Employees (Gratuity) Regulations, 1975 reads as follows: —

“(2) Gratuity shall not be paid to an employee who resigns
from service or whose services are terminated for mis-
conduct, insolvency or inefficiency.”

6. It was felt that in certain cases an employee may have to resign
from his service for reasons beyond his control and that in such
cases benefit of gratuity must be given to him.

7. In this connection, attention of the Ministry of Industry and
Civil Supplies (Department of Industrial Development) was invited
to paragraph 17 of the General Insurance (Rationalisation of Pay
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Scales and Other Conditions of Service of Development Staff)
Scheme, 1976 which provides for admissibility of gratuity to an
employee even on his resignation provided he has rendered service
for not less than 5 years.

8. In their reply dated the 19th April, 1977, the Ministry of
industry and Civil Supplies (Department of Industrial Develop-
ment) have stated as under:—

Mvivears that this Ministry has under consideration a proposal
regarding modification of the notified Khadi and Village
Industries Employees (Gratuity) Regulations, 1975 so as
to incorporate therein such provisions of the Payment of
Gratuity Act, 1872 as are beneficial to the ‘employees of
the Khadi and Village Industries Commission. One of the
provisions proposed %> be incorporated is that gratuity
would be admissible to an employee even 6én his/her
resignation provided he/she has rendered service of not
less than five years,

'The_proposal is being processed in consultation with the
Ministry of Law and a further communication will follow
as soon as the matter has been finalised.”

9. In their further communication dated the 23rd August, 1978,
the Department have stated as under:

SN the draft Notification, duly approved, has been sent
to the Khadi and - Village Industries Commission, for
countersignature of Chief Executive Officer. As soon as
the draft Notification ig received from the Commission, it
will be sent to the Government of India Press for publi-
cation in the Gazette of India and the Lok Sabha Secre-
tariat will be informed accordingly.”

10. The Committee note with satisfaction that, on being pointed
oat, the Ministry of Industry and Civil Supplies (Department of
Industrial Development) have agreed to amend regulation 4(2) of
the Khadi and Village Industries Commission Employees (Gratuity)
Regulations, 1975 so as to provide for payment of gratuity to an
employee of the Commission even on his/her resignation provided
he/she has rendered service for not less than 5 years.

11. The Committee desire the Ministry to issue the amendment
at an early date.
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(i) DIFFERENTIATION IN THE SCALES QF PASSES ADMISSI-
BLE TO VARIOUS CATEGORIES OF RAILWAY EMPLO-
YEES; AND

{il) THE INDIAN RAILWAY CONFERENCE ASSOCIATION—
CONFERENCE RULES.

12, It was observed from the reply to Lok Sabha Unstarred Ques-
‘tion No. 5425. dated the 8th April, 1975 regarding values of Passes
and P.T.Os to Railway Staff, that Class I and 'II Raflway employees
were entitled to 6 sets of passes per annum, whereas Class III and
IV Railway employees could avail of only 1 set of passes per annum
upto five years’ service and 3 sets of passes per annum after five
years’ service. The Ministry of Railways (Railway Board) were
asked on the 9th April, 1975 to state the reasons for differentiation
in the number of sets of passes admissible to various categories of
Railway employees and also to furnish a copy of the rules govern-
ing the scales of passes and P.T.Os. issued to Railway staff for the
information of the Committee on Subordinate Legislation.

13. On the 19th September, 1975, the Ministry of Railways (Rail-
way Board) forwarded a copy of the Indian Railway Conference
Association—Conference Rules Part II (in force from the 1st March,
1972) containing Pass Rules in its Chapter VI. The Ministry also
appended a note indicating the reasons for the differentiation in the
number of sets of passes admissible to Class I and II, and Class III
and IV Railway employees. The note reads as follows: —

“It has been the endeavour of the Railway Board to grant
Class III and Class IV staff more or less the same privi-
leges and concessions as are admissible to Gazetted
Officer, In pursuance of this policy, the Rules relating
to pass facilities are reviewed from time to time with a
view to providing the same facilities to all classes of the
staff as far as practicable without causing serious ad-
ministrative difficulties.

Prior to 1933, the officers were entitled to an unlimited num-.
ber of passes. It was decided in 1933 that officers should
be granted only 6 sets of passes per annum. However,
as the then H.M. felt that the reduction was too drastic,
the number was raised from 6 to 12 sets in 1935 per
annum,
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1 In 1948, it was again decided to reduce the number of passes tos

. 6 sets and 12 sets of PTOs per annum for officers. The-

; matter was again reviewed in the year 1957 and it was-
decided that all staff should be granted 6 sets of PTOs.
It was also decided that Class III and IV staff may be
granted passes and PTOs from the first year of the service:
instead of from the second year as hitherto.

The only substantial difference between Gazette and non-
gazetted staff at present in regard to passes is that gazetted
officers (Class I and II) are entitled to 6 sets of passes as:
against non-Gazetted staff who are granted one set of.
passes upto 5 years and 3 sets of passes after completionr

, of 5 years’ service. This has been due to the following:
considerations; —

(i) Officers have liability for all-India service. During the-
past few years, the Board have also been adhering to
the policy of posting officers outside their home States.
Non-gazetted staff are generally recruited from the
same region and their service liability is also limited’
to that extent;

(ii) In 1933, when the question of reduction in the number
of passes of officers came up for  consideration, H.M..
observed that the concession is valued by the officers
more for the sake of their families than themselves. If
the number of passes is reduced, officers will be forced.
on economic grounds to restrict their and their families
movements and therefore, there would be no actual.
benefit to the State;

(iii) Officers should be encouraged, particularly during
their leave, to trave] widely in India so that they may
gain first hand knowledge of the country and the deve-
lopments that are taking place and also the general
conditions prevailing on railways.”

14. It was noticed from the copy of the Indian Railway Confer--
ence Association—Conference Rules part Il that it contained no
preamble which normally makes a reference to the authority under
which such rules are made. The Ministry of Railways (Railway
Board) were accordingly asked on the 15th April, 1976 to state the
precise legal authority under which the rules were framed and the
reasons for not incorporating a preamble indicating such authority
and whether they had any objection to publish the requisite pream-
ble to the Indian Railway Conference Association Rules together
with the year in which the rules were first brought into force.
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15. In their reply dated the 24th June, 1978 to this Secretarat.

O.M. dated the 15th April, 1976, the Ministry of Railways (Railway"
Board) have stated as under: —

........ IRCA Conference Rules do not by itself have any-

legal authority but are based on the instructions issued:
from this Ministry from t.me to time.”

15A. A note on the Indian Railway Conference Association, as

received from the Ministry of Railways (Railway Board) is

at
Appendix II.

16. The Committee are not satisfied with the reply of the Minis--
try of Railways (Railway Board) regarding differentiation in the-
number of passes issued to the Gazetted and non-gazetted staff of
Railways. The Committee are of the view that hoth the Gazetted'
and Non-Gazetted Staff make use of the passes for their family
members. Like the Gazetted Staff the Non-Gazetted Staff also needs:
to travel widely in India to gain first hand knowledge of the coun-
try and the developments that are taking place and the general
conditions prevailing on the Railways. The Committee, therefore,
hardly see any ground for discrimination between the Gazetted and
non-Gazetted staff in the matter of issue of passes to them. The:
Commiittee note that the Ministry of Railways are already issuing
equal number of P.T.Os. to all categories of their staff. The Com-
mittee, therefore, urge upon the Ministry to grant identical pass

facilities also to all members of the staff whether gazetted or non--
gazetted.

17. The Committee are surprised to know that the Indian Rail-
way Conference Association Rules under which these passes are:
issued to the staff do not have any legal authority but are based on
instructions issued by the Ministry from time to time. In the
absence of any legal authority, the rules cannot be enforced in a
court of law. They must have some sanction of law either emanat-
ing from the constitution or from some other enactment. In this.
regard, the Committee have time and again pointed out that execu-
tive instructions are no substitute for statutoty rules framed under
legal authority. The Committee, therefore, desire the Ministry to-
regulate the matters now covered by the Indian Railway Conference
Association Rules which are nothing but executive instructions, by
statutory rules framed under some legal authority flowing either
from an Act of Parliament or the Constitution. The Committee also-
desire that the legal authority should be cited in the preamble to
such rules which should be published in the official gazette for the-
information of the public.
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18. The Committee note that a reply to their communication
dated the 15th April, 1978 was received from the Ministry of Rail-
ways after a period of more than two years on the 24th June, 1978,
The Committee deprecate the inordinate delay on the part of the
Ministry in sending their comments to the points referred to them
by the Committee. The Committee expect the Ministries/Depart-
ments to be prompt in attending to the communications sent to them
by a Parliamentary Committee.

1v

THE DELIHI MILK SCHEME DAIRY ENGINEERING BRANCH
(CLASS ITII AND CLASS IV POSTS) RECRUITMENT RULES,
1975 (G.S.R. 2739 OF 1975)

19. Rule 8 of the Delhi Milk Scheme Dairy Engineering Branch
(Class IIl and Class IV ‘Posts) Recruitment ‘Rules, 1975 reads as
under: —.

“Repeal.—Any rules corresponding to these rules in respect of
any of the posts specified in column 2 of the Schedule
annexed to these rules and in force immediately before
the commencernent of these rules are hereby repealed.”

20. The Ministry of Agriculture and Irngatwn (Department of
Agriculture) were requested to state the precise name of the Rules
‘which were sought to be repealed by rule 8 ibid. In case there were
no such rules, it was not necessary to have the repealing provisiom

in the rules.

21. In their reply dated the 24th August, 1978, the Ministry have
stated as follows: —

..it is noticed that the point of reference relates to Rule
No. 8 of the ‘Dairy Engineering Branch (Class III and
Class IV Posts) Recruitment Rules, 1975. This point has
been examined in consultation with the Department of
Personnel and it has been decided to delete this rule
(rule 8) in the Notification mentioned above. Necessary
action is accordingly being taken to issue a Notification
in consultation with the Ministry of Law deleting Rule

No. 8 from the said rule....”

22. The Committee note with satisfaction that, on being pointed
out, the Ministry of Agriculture and Irrigation (Department of Agri-
culture) have decided to delete the repealing provision of rule 8 of
the Delhi Milk Scheme Dairy Engineering Branch (Class III and
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Class IV Posts) Recruitment Rulés, 1975 as it was unnecessary. The
Committee desire the Ministry to issue the necessary amendment
ax an early date,

A\

The Port of New Mangalore (Regulation of the use of land-
ing places) Rules, 1977—G.S.R. 467 of 1977.

D —

. (A)

23. The Indian Ports Act, 1908 under which the above rules have
been framed does not contain the usual provision for laying of rules
before Parliament and for its modification by Parliament.

24, In this connection, attention of the Ministry of Shipping and
Transport (Transport Wing) was invited to the recommendation
made by the Commiftee on Subordinate Legislation contained in
para 11 of their Fourteenth Report (Fifth Lok Sabha).

25. The Ministry of Shipping and Transport (Transport Wing)
who were asked to state the action taken by them in regard to
incorporating of the provision for laying of rules before Parliament
in the Indian Ports Act, 1908 have stated as under in their reply
dated the 20th January, 1978:

“It is true that the Indian Ports Act, 1908 does not contain a
provision for laying the rules framed thereunder on the
Table of Parliament. This Ministry has already finalised
an amendment to the Indian Ports Act, 1908 in consultas
tion with the Law Ministry, so as to make such a provi-
sion in the Act. As there are various other amendments
also presently under consideration of this Ministry on thé
same Act, the necessary provision will be incorporated
in the Act at the time of amendment...... ” -

26. The Committee note with satisfaction that, on being pointed
out, the Ministry of Shipping and Transport (Transport Wing) have
agreed to incorporate a provision in the Indian Ports Act, 1908 for
laying of rules framed thereunder before Parliament. The Com-
mittee desire the Ministry to bring forward necessary legislation for
the purpose at an early date. The Committee, however, stress that
in case other amendments to the Act presently under the consideras
tion of the Ministry are not expected to be finalised early, the Minis:
try should take necessary steps for amending the parent Act for thé
purpese of incorporating therein only the laying provision without
any further delay.
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(B)

27. Sub-rule (4) of Rule 2 of the Port of New Mangalore (Regu--
lation of the use of landing places) Rules, 1977 provide that failure.
to pay the rent in the manner as specified in the permit or the lease
deed, as the case may be, may result in the cancellation of the lease
deed and the levy of penal rent which shall be specified in the said
permit or the lease deed.

28. The Ministry of Shipping and Transport (Transport Wing)
were requested to ciarify whether the failure to pay rent will
result in both cancellation of the lease deed and levy of penal rent
or either of these two. The Min'stry were also requested to state
whether they had any objection to specify the rates of penal rent
in the rules or the schedule thereto as envisaged in section 6(2) of
the Indian Ports Act, 1908 and also to specify in the rules the date
from which penal rent would be charged.

29. The Ministry of Shipp'ng and Transport (Transport Wing)
in their reply dated the 20th January, 1978 have stated as under: —

“Sub-rule 4 of rule 2:—In the lease deed and the permit card
which is being entered into by the Port authorities with
the use of Landing places, provisidon exists for payment
of penal interest in the first instance. In case the lease
fails to pay the arrears of rent as well as the penal rent
within the stipulated period provision exists for cancella-
tion of lease/permit. The penal rent charged is 15 per
cent per annum on the accumulated arrears and such
arrears as also the penal rent shall have to be paid within
7 days in the case of permit card and one month in the
case of lease deed. failing which the port can invoke the:
provision of cancellation. In other words the penal rent
and cancellation do not become operative simultaneously.
If only the party fails to pay the arrears and penal rent
within the stipulated period, the deed is cancelled. How:-
ever, in order to make the rule more cleéar thls Ministry
proposes to amend the sub-rule as under:—

(4) The rent shall be payable in the manner specified in:
the permit card or the lease deed as the case may be
and failure to pay the rent in the manner so specified’
may after giving a reasonable opportunity of being
heard to the person, result in the levy of penal rent
which shall be 15 per cent per annum on the accumulat-
ed arrears from the date on which it becomes due to
the date of actual payment which shall in no case:
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exceed seven days in case of permit card and one
calender month in the case of lease deed. For any
reason, if the payment is delayed beyond 7 days of one
calender month as the case may be, from the date on
which it becomes due, the lessor shall have the right to
terminate the lease deed or permit card and to resume
the land so allotted in which case the lesee shall not
be entitled to claim any compensstion on any account or
to remove and take away the improvements if any
thereon.”

30. The Committee note with satisfaction that, on being pointed
out, the Ministry of Shipping and Transport (Transport Wing) have
agreed to amend sub-rule (4) of rule 2 of the Port of New Mangalore
(Regulation of the use of landing places) Rules, 1977 so as to make
clear that if the lessee or the permit card holder failed to pay the
Tent on the due date, he shall be asked to pay the penal interest in
the first instance failing which provision for cancellation of the lease
deed/permit will be invoked.

31. However, after its perusal, the Committee feel that the pro-
posed amendment has not been properly drafted. The Committee,
therefore, desire that the Ministry should first get the amendment
vetted by the Ministry of Law before it is issued.

A% |

THE NATIONALISED BANKS (MANAGEMENT AND
MISCELLANEOUS PROVISIONS) (SECOND AMEND-
MENT) SCHEME, 1976 (S.O. 421-E OF 1976).

32. Sub-clause (IA) of clause 8 of the Nat.onalised Banks
(Management and Miscellaneous Provisions) Scheme, 1970, as insert-
ed by the Nalionalised Banks (Management and Miscellaneous Provi-
sions) (Second Amendment) Scheme, 1976 (S.O. 421-E  of 1976),
reads as under:—

“(1A) Notwithstanding anything contained in sub-clause (1),
the Central Government shall have the right to terminate
the term of office of a whole-time Director, including the
Managing Director, at any time before the expiry of the
term specified under that sub-clause by giving to him notice
of not less than three months in writing or three months’
salary and allowances in lieu of notice, and the whole-time
Director including the Managing Director, shall also have
the right to relinquish his office at any time before the
expiry of the term specified under that sub-clause by giving
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to the Central Governmeént notice of not less than three
months in writing.”

33. Normally, natural justice demands that opportunity of being
heard should be given to a person against whom action is-being taken.
It appeared from the wording of sub-clause (1A) ibid that no such
provision has been made therein. . The Ministry of Finance (Depart-
ment of Revenue and Banking) were, therefore, asked to state the
reamons for not making the above provision in the  Scheme, and
whether they had any objection to providing for giving a reasonable
opportunity of being heard to a whole-time Director, mcludmg a
me@ng DArector, be*fbre h‘is tem was« ‘termjna‘ted titder sub-clause
(IA) tibdd, ¢ T JEonen v :"«:--'“H LRI

3¢ In then; rep.ly, th,e Mml,stry of. qu.ame (Department o,t Bever
nue and Banking) have staied ag, under.( i e

¢+ % thet-apart from the amefidment “in ”’J'une‘,’ 1976 to the

vt Nationalised ‘Banks (Management and Miscellaneous pro-
visions) scheme, 1970 certain dther Acts rélating to Bank-
ing and Public Financial (Institutions were. also amended
far the same purpose through the Banking and Financial
Laws (Amendment) Act, 1976 which wag passed by both
the Houses of Parliamert in May, 1976.

In the relevant giatutes, provision has been made by the recent
amendment, for the termination of the term of the top exe-
cutives of the institutions concerned viz., Chairman, Vice-
Chairman, and Managing Director of the State Bank of
India, Chairman or Managing Director of Industrial Deve-
lopment Bank of India, Chairman of Industrial Finance
Corporation and Chairman of the Regional Rural Banks, by
giving notice of not less than three months in writing or
three months’ salary and allowances in lieu of such notice.
No provision by the Government has, however, been made
in these cases for giving the functionary concerned an
opportunity of showing cause against the proposed action.
At the same time, the concerned funciionary would be
allowed an option to be relieved of his office by giving to
the Government a notice of not less than three months.
Analogous provisions have been incorporated in the
‘Nationalisation Scheme’.

The ‘Nationalisation Scheme’ as well as the Acts governing
State Bank of India, Industrial Development Bank of India,
Industrial Finance Corporation and Regional Rural Banks
have, besides the provision for termination of the tenure
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. of the Chief Executives before its specified expiry, a provi~
gion for removal from service of the chief executives ‘Na-
. tionalisation Scheme’ as well as 'the relevant statutes pro-
' vide for showing cause by the affected functionary against
. removél from servlce, as removal from service is treated as.
punishrment and is resorted to on the basis of specific charg-
“es''of niscénduct. Termination of the term, on the other
o hand, is contemplated In a different set of circurhstances
e.g., Governiment may like’ to dispensé with"the services of
‘ a fuhctiohaty on grounds of inefficiéncy or lack of dynam-
e ish or where dn incumbent fails to deliver the goods or-
is acting at variance with the policy diredtives of Govérn-
ment or not in the best interedts of the public or the institu-
tion. The course of termination of services adopted under
such circumstances wil strictly speaking, not amount to-
punishment, and it has, therefore, been considered not
necessary to provide for a regular enquiry and consequently

the opportunity of showing cause”.

35. The Committee are not convinced by the reply of the Ministry

of Finance (Department of Revenue and Banking) for not giving an
epportunity of being heard to the whole-time Director including the
Managing Director of a Nationalised Bank before terminating the
term of his office. The Committee note that in the case of State
Bank of India, Industrial Development Bank of India, Industrial
Finance Corporation and Regional Rural Banks, provision for termi-
nation of the tenure of executives of these institutions before its
specified expiry has been made by amendments in the relevant Acts.
but in the case of Nationalised Banks such a provision has been made
by the Central Government in exercise of power delegated to it
under sub-section (4) of section 9 of the Banking ‘Companies (Acqui-
sition and Transfer of Undertakings) Act, 1970. The Committee
observe that there is no provision in the Act empowering the Gov-
ernment to provide for premature termination of the term of a
whole-time Director or the Managing Director in the ‘Scheme’. As
it is a substantive matter the Committee feel that such a provision
in respect of the executives of the Nationalised Banks should also
more appropriately be made in the Act itself as has been done in
regard to the other aforesaid institutions.

36. The Committee further note that in respect of a similar pro-
vision in the Bhakra Management Board Rules, 1974 the Committee
in para 30 of their Second Report (Sixth Lok Sabha) had desired
the Ministry of Energy to amend these rules so as to provide for
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Tecording of reasons in writing before a notice for termination of
‘the term of office of the Chairman was issued.

37. The Committee, therefore, recommend that either sub-clause
{1A) of Clause 8 of the Nationalised Banks (Management and Mis-
«ellaneous Provisions) Scheme, 1970, be deleted from the scheme or
in case the Ministry feel that such a provision is necessary, it should
‘be incorporated in the parent Act or in the alternative the Ministry
provide in the scheme the safeguard of recording of reasons in
-writing before issue of notice terminating the term of office prema-
1urely to the person concerned.

Vil

ATTACHMENT OF RELEVANT EXTRACTS FROM ORIGINAL
RULES TO AMENDING RULES WHEN LAID ON THE TABLE

38. In para 81 of their Sixth Repori (First Lok Sabha) presented
1o the House on the 22nd December, 1956, the Committee on Subordi-
nate Legislation had recommended as under: —

“When new Rules amending the original rules are laid on the
Table of the House, the relevant extracts from original
rules should also be atiached to such rules.”

39. The above recommendation of the Committee has been accept-
«ed by Government and the Department of Parliamentary Affairs cir-
«culated it to all Ministries/Departments of the Government of India

for their compliance vide their O.M. No. 5(6) V|L-57-P.A.. dated the
13th February, 1958.

40. Subsequently, the Department of Parliamentary Affairs again
drew the aitention of all Ministries|Departments of the Government
of Indla inter alia to the above recommendation of the Committee vide
‘their O.M. No. F. 32(7) 75-R&C, dated the 6th October, 1976.

41. It was, however, seen during the course of examination of
various notifications issued by Government that the relevant extracts
from the original rules were not being attached to the amending
orders when they were laid on the Table. Barring a few, the amend-
ing orders laid on the Table of the House from the 27th
‘October, 1976 to the 8th August, 1977 were not accompanied by the
relevant extracts of the original rules. A statement giving particulars
-of 91 such orders may please be seen at Appendix III



13

42. The matter was taken up with the concerned Ministries|De-
partmenls who were asked to state:—

(i) whether they were aware of the recommendation of the
Committee in this regard;

(ii) the reasons for not complying with the same in the cases
under reference; and

(iil) the steps taken to avoid recurrence of such lapses in future.

43. The replies received from the Ministries| Departments concern-
ed in this regard indicated that by and large they were aware of the
above recommendation of the Committee made in 1956. Some of them
had, however, not received the circular letter issued by the Depart-
ment of Parliamentary Affairs in 1976. The main reason for not
annexing the extracts from the original rules was inadvertance or
oversighlt on the part of the concerned Ministry | Department. Almost
in al] cases, the Ministries Departments have offered apology for
their omission and assured scrupulous compliance with the recom-
mendation of the Committee in future.

44, The Committee note that in a number of cases Ministries/
Departments concerned have not cared to comply with the Com-
mittee’s earlier recommendation made in para 81 of their Sixth
Report (First Lok Sabha) that while laying the amending Rules on
the Table of the House extracts from the original rules should also
be attached to them. The Committee are surprised to note that as
many as 91 amending orders laid on the Table of the House during
the period 27th October, 1976 to 8th August, 1977 were not accom-
panied by the relevant extracts from the original rules. By and
large the Ministries/Departments concerned in their replies have
given inadvertance or oversight on their part as the reason for this
lapse. The Committee take a serious note of this lapse on the part
of Ministries/Departments who do not appear to have paid due
attention to the recommendation of the Committee on this subject
more so when it has been brought to their notice by the Department
of Parliamentary Affairs twice—once in 1958 and again in 1976.
The Committee stress that attaching relevant extracts from the
original rules to amending rules is necessary to facilitate reference
not only by Members but also by the Committee while examining
the latter under Direction 103 of the Directions by the Speaker.

45. The Committee recommend that the Ministries/Departments
devise some procedure so that the recommendations of the Com-
mittee are strictly complied with and not lost sight of while laying
the amending orders on the Table of Lok Sabha.

3433 LS—2
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PUBLICATION OF CENTRAL CIVIL SERVICES (REVISED PAY)
(SECOND AMENDMENT) RULES, 1975 (G S.R. 2514 of 1975).

46. It was seen during the scrutiny of ‘Orders’ that the Central
Civil Services (Revised Pay) (Second Amendment) Rules, 1975 had
been published in the Gazette of India, dated the 11th October, 1975
in their Hindi version only. Normally English and Hindi versions
of Notifications containing ruleg efc, are published simultaneously.

47. The Ministry of Finance (Department of Expenditure) were,
therefore requested to state the reasong for not publishing the English
and Hindi versions of the Notification simultaneously.

48. In their reply dated the 15th May, 1976, the Ministry have
stated as under:—

“English version of the gazette notification corresponding to the
Hindj Notification No. G S.R. 2514 dated the 11th October,
1975 has already heen issued vide Ministry of Finance Noti-
fication No. G.S.R. 60(E) dated the 28th February, 1975
(copy enclosed). The reasons for not bringing out bilin-
gual publication of these rules are briefly recapitula.ied
below:

(i) The Implementation Cell which brings out these notifi-
cations did not have any Hindi Translation Unit and
hence the translation work has either got done through
the Central Translation Bureau or the Hindi Unit attach-
ed to the Department of Expenditure. These amend-
ments are subject to final vetting by the Official Langu-
ages (Legislative) Commission.

(ii) The amendment rules are first prepared in English and
the translation work will, therefore, take time as the ap-
propriate approved Hindi designationg have to be obtain-
ed from the Ministries|Departments etc.

(iii) The vetting of the notifications in English is done by the
Ministry of Law -(Proper) whereas the Hindi notifications
are vetted by the Official Languages (Legislative) Com-
mission. This would mean that after vetting of the
English Netification by the Ministry of Law Hindi Noti-
fication after necessary corrections, if any, could be sent
to the Official Languages (Legislative) Commission who
also require sufficient time for vetting.
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The Notifications in question related to promulgation of revised
scales for various posts on the recommendations of the
Third Pay Commission. As the processes mentioned in
para 1 above are time-consuming and involve considerable
delay in the notification of the revised scales causing hard-
ship to the employees concerned. The Ministries and De-
partments are also very keen to have very early notification
of the revised pay scales so as to avoid unrest particularly
among the Class III and IV employees concerned. In the
circumstances, the Notifications in English are, therefore,
published first after -obtaining the necessary concurrence
from the Ministry of Home Affairs.”

49. The Committee note the reply of the Ministry of Finance
(Department of Expenditure) for not being able to publish simulta-
neously the English and Hindi versions of the Central Civil Services
(Revised Pay) (Second Amendment) Rules, 1975. The Committee,
however, recommend that in cases where due to mrgency, English
versien of a notification centaiming Rules is first published, a foot-
note should be given te the netification that its Hindi versien will
be published later on, and, when the Hindi version is published
subsequently, an indication sheuld he given therein regarding the
previous publication of its English version also mentioning therein
the Notification No. and the date of the Gazette in erder to facilitate
easy referencing.

50. The Committee would like the Department of Parliamentary
Affairs to bring the above recommendation of the Committee to the
notice of all Ministries/Departments of the Government of India for
strict compliance in future. -

X

(i) THE NEWSPRINT CONTROL (AMENDMENT) ORDER, 1975
(S.0. 622-E of 1975),

(i) THE MERCHANT SHIPPING (SHIPPING OFFICE FORMS)
AMENDMENT RULES, 1976 (G.S.R. 1005 OF 1976);

(iii) THE PATENTS (AMENDMENT) RULES, 1976 (S.0. 2908 OF
1976) ; AND

(iv) THE MEAT FOOD PRODUCTS (AMENDMENT) ORDER, 1976
(S.0. 1776 OF 1976) —

NON-COMPLIANCE WITH STATUTORY REQUIREMENT OF
LAYING ON THE TABLE,
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51. It was noticed during scrytiny that ‘the undermentioned orders
were required to be laid on the table under the Acts under which they
had been issued but they had not been laid even long after the time
stipulated by the Committee for laying had expired:

(i) The Newsprint Control (Amendment) Order, 1975 (S.O.
622-E of 1975);

(ii). The Merchant Shipping (Shipping Office Forms) Amend-
ment Rules, 1976 (G.S.R. 1005 of 1976);

(iii). The Patents (Amendment) Rules; 1976 (S.0. 2908 of 1976) ;
and

(iv) The Meat Food Products (Amendment) Order, 1976 (S.0.
1776 of 1976).

Particulars of these ‘Orders’ are given in Appendix IV,

52. Attention of the Ministries concerned was invited to the oft-
repeated recommendation that all ‘Orders’ which were required to be
laid on the Table under an Act of Parliament should be so laid within
15 days of their publication if the House is then in Session or within
15 days of the commencement of the next session if the House is then
not in Session. The Ministries were asked to state the reasons for
not laying the ‘Orders’ on the Table during the stipulated period.

53. The Ministries of Shipping and Transport (Transport Wing)
and Agriculture and Irrigation (Department of Rural Development)
in their replies took the plea of inadvertance/administrative oversight
for their lapse in not laying the Merchant Shipping (Shipping Office
Forms) Amendment Rules, 1976 and the Meat Food Products (Amend-
ment) Order, 1976 while the Ministry of Industry expressed their
regret in respect of the Patents (Amendment) Rules, 1976. These
Orders were subsequently laid on the Table.

54. In their reply dated the 27th June, 1977, the Ministry of Com-
merce (Office of the Chief Controller of Imports and Expot'is) stated
as under in regard to Newsprint Control (Amendment) Order, 1975:

“The Newsprint (Control) Order, 1962 was issued by the erst-
while Ministry of Commerce and Industry in 1962. In 1975,
the erstwhile Ministry of Industry and Civil Supplies felt
the necessity to amend the Order in order to provide—

(a) provision of rejected waste paper (such as may be speci-
fically approved) for newspapet‘slma’ggzines,z “within the
definition of newsprint; . s '
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(b) provision for Register of T\u@wvmamrs to make the allot-
ment;.

(c) provision for sale of “rejects and wastes” by Nepa Mill
for any purpose; and

(d) provision for quarterly allotment.

The draft Order to be issued, was finalised by ‘them and for-
warded to this.office for issue.. At this’stage, it was point-
ed out to them that this office wes not concerned with the
issue of amendment to the Newsprint. (Control) Order and’
that the Order shiould be issued by the Ministry of Industry
and Civil Supplies. The paper was thereafter forwarded
by the Ministry of Industry and Civil Supplies to the Minis-
try of Commerce for issue of the Order. The Ministry of
Commerce got the draf. amendment Order vetted by the
Ministry of Law and Justice and again forwarded the file
to this office for issue of amendment Order. The amend-
ment Order was ultimately issued by this office under the
signature of Shri Mani Narayanan Swami, the then Joint
Secretary in ‘the Ministry of Commerce '

This Office is only concerned with the Imports and Exports
(Control) Act and not with the Essential Commodities Act.
" However. as stated above, the amendment Order was issued
at the instance of the Ministry of Commerce, Moreover,
after issue of the amendment order, a copy of the Essential
Commodities Act was not available with this office and this
office was not aware that it was necessary to lay a copy of
the améndment order on the Table of the House. Hence,
a copy of the amendment order could not be laid on the
Table of the House. This lapse has occurred only due to
inadvertance which is very much regretted. It is requested.
that the lapse on the part of this office may kindly be
condoned.

55. Afier explaining the above circumstances the Ministry did not
take any action to lay the Order on the Table even at the late stage
to comply with the statutory requirement. The Order was ultimately
laid on ‘the Table on the 21st July, 1978 when the Ministry were
specifically asked to do so.

56. The Committee are surprised to note that the ‘Orders’ indicat-
ed in the Appendix IV had not been laid on the Table of the House
until the lapse was brought to the notice of the Ministries concern-
ed by the Committee, The Committee feel that had they not point-
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ed it out, the Ministries might have failed to comply with the statu-
tory requirement of laying them on the Table of the House and
consequently Members of Parliament would have been deprived of
their statutory right of suggesting modifications to those Orders.
The Committee cannot but take a serious view of this lapse on the
part of the Ministries concerned.

57. The usual plea of ‘inadvertance’ and ‘administrative over-
sight’ taken by the Ministries of Shipping and Transport (Transport
Wing) and Agriculture and Irrigation (Department of Rural Deve-
lopment) on their part for this lapse is not acceptable to the Com-
mittee. The Committee have already made recontrmendation in para
32 of their Ninth Report (Fifth Lok Sabha) presented to the House
on the 19th November, 1973, that the Ministries/Departments should
mamtain a register for entering notifications issued under various
Acts and the statutory requirements to be fulfilled in regard thereto.

58. On the 18th Deccmber, 1973, the Department of Parliamen-
tary Affairs had brought the above recommendation of the Com-
mittee to the notice of all Ministries/Departments. Subsequently
the Cabinet Secretary had alse addressed a D.O. to all Ministries of
Government laying down procedure to he followed te facilitate
timely compliance with the statutory requirements relating to sub-
ordinate legislation.

59. The Committee express their deep anguish that inspite of
exhortations from time to time, such lapses on the part of Ministries/
Departments continue to occur. The Committee urge the Minis-
tries/Departments to review their existing procedure for checking
the loopholes, if any, so that such lapses do not recur.

60. The Committee are astonished to note the reply of the Minis-
try of Commerce (Office of the Chief Controller of Imports and Ex-
ports) in regard to Newsprint Centrel (Amendment) Order, 1975
that they did not have a copy of the Essential Commodities Act ner
were they aware of the relevant provisions of the Act. The Com-
mittee expect the Ministries to be equipped with atleast the India
Code. The Committee cannot but emphasise that the Ministry
which issues an ‘Order’ is primarily responsible for complying with
the statutory requirement for laying it before Parliament within
the stipulated period.



19

b. 4
IMPLEMENTATION OF RECOMMENDATIONS CONTAINED IN
PARAS 34 AND 40 OF THE FOURTEENTH REPORT OF THE
COMMITTEE ON SUBORDINATE LEGISLATION (FIFTH LOK
SABHA) REGARDING INTERNATIONAL AIRPORTS AUTHO-
RITY OF INDIA (CONDITIONS OF SERVICE OF CHATRMAN
AND OTHER WHOLE-TIME MEMBERS) RULES, 1973 (S.O.
717-E OF 1973). ‘

‘A,

61. The International Airports -Authority of India (Conditions of
Service of the Chairman and other whole-time Members) Rules, 1973
(S.0. 717-E ot 1973) were published in the Gazette of India on the
20th November, 1973 but were enforced w.e.f. 1-2-1972.  Explanatory
Memorandum certifying ‘that no one would be adversély affected by
giving retrospective effect to the rules was appended: thereto.

62. The International Airports Authority Act, 1971, under which
above rules had been framed does not empower the Government to
give retrospective effect to the rults framed thereunder.

63. The matter was referred to the Ministry of Tourism and Civil
Aviation. The' Committed was not satisfied with the reply of the
Ministry and in para 34 of their Twentieth Report (Fifth Lok Sabha),
they recomriended as under: —

“The Committee are not satisfied with the reply of the Ministry
of Tourism and Civil Aviation in regard to the retrospec:ive
effect given to the International Airports Authority of
India (Conditions of Service of the Chairman and whole-
time Members) Rules, 1973. The Committee were of the
view that the Ministry are mistaken in quoting recommen-
dations of the Committee made in para 101—103 of their
Ninth Report (Fifth Lok Sabha). These recommendations
relate to the giving of retrospective effect to the rules
framed under the proviso to Article 309 of the Constitution
whereas under the present case the rules have been fram-
ed under an Act of Parliament which do not expressly or
by intendment authorise giving retrospective effect to rules.
The Committee, therefore, desire the Ministry either to
enforce the rules from the date of their publication in the
Gazette or to amend the International Airports Authoritv
Act, 1971, so that it expressly empowers the Government to
give retrospective effect te this rule.”
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64. In their action taken note dated the 28th July, 1976, the Minis-
try of Tourism and Civil Aviation have stated that action is being
“taken to amend the International Airports Autherity Act, 1971 so that
rules made by the Government can be given retrospective effect,

65. On further pursuing the matter, the Ministry in their reply
dated the 12th May, 1978, have stated that the question of amendments
to the International Airports Authority Act is still under considera-
tion. It is likely that the Act will be amended some time next year
after consultation with the Ministry of Law and other concerned
Ministries Departments.

tB’

66. Rule 7 of the International Airports Authority of India (Con-
ditions of Service of the Chairman and other whole-time Members)
Rules, 1973 provides as under:—

“Other allowances and conditions of Service—the other allow-
ances and conditions of service of the Chairman and every
other whole-time Member shall be such as may be deter-
mined by the Central Government at the itme of their ap-
pointment,

Provided that as respects any matter which is not so specifical-
ly determined by the Central Government, the regulations
applicable in that behalf to the highest category of offi-
cers in the whole-time employment of the Authority shall
apply to the Chairman and every other whole-time
Member.”

67. It was noticed from Section 36(2) of the International Airports
Authority Act, 1971 that other allowances and conditions of Service
of the Chairman and every other member were to be determined
through the rules and not as determined by the Centra] Government
at the time of the appointment.

68. Not being satisfied with the reply of the Ministry of Tourism
and Civil Aviation, the Committee in para 40 of their Fourteenth
Report (Fifth Lok Sabha) observed as under:—

“The Committee are not satisfied with the reply of the Ministry
of Tourism and Civil Aviation in regard to the determina-
tion of allowances and conditions of service of the Chair-
man and every other whole-time Member by the Central
Government through administrative Orders. The Inter-

i national Airports Authority Act, 1971 does not empower
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‘the Central Government to determine allowances and
... conditions of service of the Chairman and othe. whole-
v time‘gMembers through administrative orders. Sub-section

(2) (a) of section 36 of the Act clearly lays down that these
will be determined through rules to be framed under the
said Act. The Committee, therefore, desire the Ministry
10 amend rule 7 of the International Airports Authority
of India (Conditions of Service of the Chairman and other
whole-time Members) Rules, 1973 in order to lay down
the allowances and conditions of services of the Chairman
and othe: whole-time Members rather than to leave it to
be determined through administrative orders.”

69. In their :.:tion taken note dated the 30th August, 1976 the
Ministry of Tourism and Civil Aviation have stated as under:—

...... amendment of rule 7 of the International Airports Au-
thority of India (Conditions of Service of Chairman and
other whole-time Members) Rules, 1973 as suggested by
the Committee on Subordinate Legislation in para 40 of
the Fourteenth Report, involves giving retrospective effect
to the amended rule, for which purpose amendment of
the International Airports Authority Act is necessary.

ce the Government is empowered to make rules with
retrospective effect, the rule can be amended as per the
directions of the Committee on Subordinate Legislation.

As already indicated in this Ministry’s O.M. dated the 28th
July, 1976, amendment of the International Airports Au-
thority Act is under consideration and amendment of rule
7 will be taken up immediately after the necessary amend-
ment to the International Airports Authority Act is made.”

70. The Committee note with concern that even after three and
a half years of the presentation of their Fourteenth Report (Fifth
Lok Sabha) to the House on the 20th December, 1974, the Ministry
of Tourismm and Civil Aviation in their reply dated the 12th May,
1978 have stated that the amendment of the International Airports
Authority Act is still under their consideration. The Committee
deprecate this delay and desire the Ministry to incorporate the ne-
cessary amendment in the Act without any further delay but in no
case later than three months after presentation of this Report to the
House. In case the finalisation of other amendments to the Act is
likely to take more time, the Committee desire the Ministry to bring
the amending legislation exclusively for the above specific purpose
of empowering Government to give retrospective effect to the rules.
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71. The Committee note with satisfaction that the Ministry have
agreed to amend rule 7 of the International Airports Authority of
India (Conditioms of Service of Chairman and other whole-time
Members) Rules, 1973 on the lines indicated by them: The Commit«
tee desire that amendment to the said rule may be made as early
as possible after necessary action to amend the Act has been taken
as indicated in the foregoing para.

New DELHI; SOMNATH CHATTERJEE,

The 8th December, 1978. Chairman,
Committee on Subordinate Legislation.



APPENDIX 1 .
(Vide para 4 of the Report)

Summery of main Reconmendations'Observations made by the

Committee

- - s - s ap—

Si. No.

a

Para

Summary

@)

1(i)

1 (i)

2(1)

10

11

16

3

The Committiee note with satisfaction that,
on being peinted out, the Ministry of Industry
and Civil Supplies (Department of Industrial
Development) have agreed to amend regulation
4(2) of the Khadi and Village Industries Com-
mission Emplovees (Gratuity) Regulations, 1975
so as to provide for payment of gratuity to an
employee of the Commission. even on hisiher
resignation provided he|she has rendered service
for not less than 5 years.

The Committee desire the Ministry to issue the
amendment at an early date.

The Committee are not satisfied with the reply
of the Ministry of Railways (Railway Board)
regarding differentiation in the number of passes
issued to the Gazetted and Non-gazetted staff of
Railways. The Committee are of the view that
both the Gazetted and Non-gazetted staff make
use of 'the passes for their family members.- Like
the Gazetted staff the Non-gazetted staff also
needs to travel widely in India to gain first hand
knowledge of the country and the developments
that are taking place and the general conditions
prevailing on the Railways. The Committee,
therefore, hardly see any ground for discrimina-
tion between the Gazetted and non-Gazetted staff
in the matter of issue of passes to 'them. The
Committee note that the Ministry of Railways

23
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(2)

&)

2 (ii)

2 (ii)

17

18

are already issuing equal number of P.T Os. to all
categories of their staff. The Committee, there-
fore, urge upon ‘the Ministry to grant identical
pass facilities alsq to all members of the staff
whether Gazetted or non-Gazetted.

The Committee are surprised to know that the
Indian Railway Conference Association Rules
under which these passes are issued to the staff
do not have any legal authority but are based on
insiructions issued by the Ministry from time to
time. In the absence of any legal authority, the
rules cannot be enforced in a court of law. They
must have some sanction of law either emanating

1.f‘rom the Constitution or from some other enact-
ment. In thig regard, the Committee have time

and again pointed out that executive instructions
are no substitute for statutory rules framed under
lega] authority. The Committee, therefore, desire
the Ministry to regulate the matters now cover-
ed by the Indian Railway Conference As-
sociation Rules which are nothing but execu-
tive instructions by statutory rules framed under
some lega] authority flowing either from an Act
of Parliament or the Constitution. The Com-
mittee also desire that the legal authority should
be cited in the preamble to such rules which
should be published in the official gazette for the
information of the public.

The Committee note that a reply to their com-
munication dated the 13th April, 1876 was re-
ceived from the Ministry of Railways after a
period of more than two years on the 24th June,
1978. The Committee deprecate the inordinate
delay on the part of the Minifiry in sending their
comments to the points referred to them by the
Committee. The Committee expect the Ministr-
ies/Departments to be prompt in attending to the
communications sent to them by a Parliamentary
Committea.
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3 (ii)
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22

26

30

3

The Committee note with satisfaction that, on
being pointed out, the Ministry of Agriculture and
Irrigation (Department of Agriculture) have de-
cided to delete the repealing provision of rule 8
of the Delhi Milk Scheme Dairy Engineering
Branch (Class III and Class IV posts) Recruit-
ment Rules, 1975 as it was unnecessary. The
Committee desire the Ministry to issue the neces-
sary amendment at an early date.

The Committee note with satisfaction that, on
being pointed out, the Minigiry of Shipping and
Transport (Transport Wing) have agreed to in-
corporate a provision in the Indian Ports Act, 1908
for laying of rules framed thereunder before Par-
liament. The Committee desire the Ministry ta
bring forward necessary legislation for the pur.-
pose at an early date. The Committee, however,
stress that in case other amendments to the Act
presently under the consideration of the Ministry
are not expected to be finalised early, the Minis-
try should take necessary steps for amending the
parent Act for the purpose of incorporating Lhere-
in only the laying provision without any further
delay.

The Committee note with satisfaction that, on
being pointed cut, the Ministry of Shipping and
Transport (Transport Wing) have agreed to
amend sub-rule (4) of rule 2 of the Port of New
Mangalore (Regulation of the use of landing
places) Rules, 1977 so as to make clear that if the
lessee or the permit card holder failed to pay the
rent on the due date, he shal] be asked to pay the
penal irfterest in the first instance failing which
provision for cancellaton of the lease deed/
permit will be invoked.’

However, after its perusal, the Committee feel -
‘that the proposed amendmént has not been pro<
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(0]

@
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4(i)

4 (i)

35

36

perly drafted. ‘The Committee, therefore, desire
that the Ministry should first get 'the amendment
vetted by the Ministry of Law before it is issued.

The Committee are not convinced by the reply
of the Ministry of Finance (Department of Reve-
nue and Banking) for not giving an opportunity
of being heard ‘to the whole-time Director includ-
ing the Managing Director of a Nationalised Bank
before terminating the term of his office. The
Committee note that in the case of State Bank of
India, Industrial Development Bank of India, In-
dustrial Finance Corpordtion and Regional Rural
Banks, provigion for termination of the tenure of
executives of these institutions before its specified
expiry has been made by amendmentg in the rele-
vant Acts but in the case of Nationalised Banks
such a provision has been made by 'the Central
Government in exercise of power delegated to it
under sub-section (4) of section 9 of the Banking
Companies (Acquisition and Transfer of Unt:?
takings) Act, 1970. The Committee observe that
there is no provision in the Act empowering the
Government to provide for premature termina-
tion of the term of a whole time Director or the
Managing Director in the ‘Scheme’. As it is a
substantive matter the Committee fee] that such
a provision in respect of the executives of the
Nationalised Banks should also more appropriate-
ly be made in the Act itself as has been done in
regard to the other aforesaid institutions.

The Committee further note that in respect of
a similar. provision in the Bhakra Management
Board Rules, 1974 the Committee in para 30 of
their Second Report (Sixth Lok Sabha) had
desired the Ministry of Energy to amend these
rules so as to provide for recording of reasons in
writing before a notice for termination of the

term of office of the Chairman was issued.
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(8))

2

(3)

4(iify

5G)

37

44

The Committee, therefore, recommend that
either sub-clause (1A) of Clause 8 of the Nationa-
lised Banks (Management and Miscellaneous
Provisions) Scheme, 1970, be deleted from the
Scheme or in case the Ministry feel that such a
provision is necessary, it should be incorporated
in the parent Act or in the alternative the Minis-
try provide in the scheme the safeguard of re-
cording of reasons in writing before issue of
notice terminating the term of office prematurely
to the person concerned,

The Committee note that in a number of cases
Ministries/Departments concerned have not cared
to comply with the Committee’s earlier recom-
mendation made in para 81 of their Sixth Report
(First Lok Sabha) that while laying the amend-
ing Rules on the Table of the House extracts frem
the origina] rules should also be attached to them.
The Committee are surprised to note that as many
as 91 amending orders laid on the Table of the
House during the period 27th October, 1976 to
8th August, 1977 were not accompanied by the
relevant extracts from the original.rules. By-and
large the Ministries/Departments concerned in
their replies have given inadvertance or over-
sight on their part as the reason for thig lapse.
The Committee take a serious note of .this lapse:
on the part of Ministries/Departments who do not
appedr to have paid due dttention to the recom-
mendation of the Committee on this subject more
so when it has been brought to their notice by
the Department of Parliamentary Affairg twice—
once in 1958 and again in 1876. The Commitiee
stress that attaching relevent extracts from the
original rules to amending rules is necessary to
facilitate reference not only by Members but also
by the Committee while exumining the latter

“under Direction 103 of the Directions by the

Speaker.

~——
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2

3).

5 (if)

6 (i)

6 (ii)

(1)

45

49

—

The Committee recommend that the Ministr-
ies/Departments devise some procedure so that
the recommendations of the Committee are strict-
ly complied with and not lost sight of while lay-
ing the amending orders on the Table of Lok
Sabha..

The Committee note the reply of the Minis-
try of Finance (Department of Expenditure) for
not being able to publish simultaneously the
English and Hindi versions of the Central Civil
Services (Revised Pay) (Second Amendment)
Rules, 1975. The Committee, however, recom-
mend that in cases where due to urgency, English
version of a notification containing Rules is first
published, a foot-note should be given to the
notification that its Hindi version will be publish-
ed later on, and, when the Hindi version is pub-
lished subsequently, an indication should be
given therein regarding the previous publication
of its English version also mentioning therein
the Notification No. and the date of the Gazette
in order to facilitate easy referencing.

The Committee would like the Department
of Parliamernitary Affairs to bring the above re-
commendation of the Committee to the notice of
all Ministries/Departments of the Government of
India for strict compliance in future.

The Commitlee are surprised to note that the
‘orders’ indicated in the Appendix IV had not
been laid on the Table of the House until the

‘lapse was brought to the notice of the Ministries

concerned by the Committee. The Committee
feel that had they not pointed it out, 'the Ministr-
ies might have failed to comply with the statutory
requirement of laying them on the Table of the
Hause and consequently Members of Parliament
would have been deprived of their statutory right
of suggesting modifications to those Orders. The
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7 (ii) 57
7 (iii) 88
7(iv) 59
7(v) 60

3
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Committee cannot but take a serioug view of this
lapse on the part of the Ministries concerned.

The usual plea of ‘inadvertance’ and ‘adminis-
trative oversight’ taken by the Ministries of Ship-
ping and Transport (Transport Wing) and Agri-
culture and Irrigation (Department of Rural
Development) on their part for 'this lapse is not
acceptable to the Committee. The Committee
have already made recommendation in para 32 of
their Ninth Report (Fifth Lok Sabha) presented
to the House on ‘the 19th November, 1973, that the
Ministries/Departments should maintain a regis-
ter for entering notifications issued under various
Acts and the statutory requirements to be fulfilled
in regard thereto.

On the 18th December, 1973, the Department
of Parliamerttary Affairs had brought the above
recommendation of the Committee to the notice of
all Ministries/Departments. Subsequently the
Cabinet Secretary had also addressed a D.O, to
all Ministries of Government laying down pro-
cedure to be followed 'to facilitate timely compli-
ance with the statutory requirements relating to
subordinate legislation

The Committee express their deep anguish
that inspite of exhortations from time to time,
such lapses on the part of Ministries/Depart-
ments continue to occur, The Committee urge
the Ministries/Departments to review their
existing procedure for checking the loopholes, if
any, so that such lapses do not recur,

The Committee are astonished to note the
reply of the Ministry of Commerce (Office of the
Chief Controller of Imports and Exports) in re-
gard to Newsprint Ccntrol (Amendment) Order,
1975 that they did not have a copy of the Essen-
tial Commodities Act nor were they aware of the
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relevant provisions of the Act. The Commlttee
expect the Ministries to be equipped with atleast
the India Code. The Commiittee cannot but em-
phasise that the Ministry which issues an ‘Qrder’
is primarily respensible for complying with the
statutory requirement for laying it before Parlia-
ment within the stipulated period.

The Committee note with concern that even
after three and a half years of the preseniation of
their Fourteenth Report (Fifth Lok Sabha) to the
House on the 20th December, 1974, the Ministry
of Tourism and Civil Aviation in their reply
dated the 12th May, 1978 have stated that the
amendment of the International Airports Autho-
rity Act is still under their consideration. The
Commiftee deprecate this delay and desire the
M1mstry to incorporate the necessary amendment
in the Act without any further delay but in no
case later than three months after presen.ation of
this Report to the House. In case the finulisation
of other amendments to the Act is likely to ‘take
more time, the Committee desire the Mil.istry to
bring the amending legislation exclusively for the
above specific purpose of empowering Uovern-
ment to give retrospective effect to the riles.

The Committee note with satisfacticn that
the Ministry have agreed to amend rule 7 of the
Internationa] Airports Authority of India (Con-
ditions of Service of Chairman and other whole-
time Members) Rules, 1973 on the lines i.dicat-
ed by them. The Commxttee desire that amend-
ment to the said rule may be made as etrly as
possible after necessary action to amend tue Act
has been taken as indicated in the foregoing
para. ’ ‘




APPENDIX II
(Vide para 15A of the Report)

INDIAN RAILWAY CONFERENCE ASSOCMTION

Indian 'Railway Conference Association was formed in 1904. It
came into being as an Association of the then railway. companies
including Government Railways.

This Association has served a useful forum for fram'ing rules for
the management of traffic inter-change with the Railways to main-
tain records of wagon inter-change to conduct the neutral control
of wagons at inter-change points to determine normal issues with
different railways. The rules framed by .this Association were pub-
lished as Conference Rules Part I, Part II and Part III, which were
binding on all the members of the Association. The Association also
notified and published the Tariff Rules and Tariffs, which were
acceptable to all the Railways for uniform application. Initially,
Conference Rules were contractual in nature. After nationalisation
and re-groupihg of Railways, IRCA continue to function as Assotia-
tion of 9 Zonal Railways,. 3 Port Trust Railways and a few Railway
Companies which are still being managed by private bodies. It also
continue to publish the Conference Rules with such modification,
additions and deletions which the Railway Board applied ffom time
to time. The Conference Rules published by the IRCA Have the
tacit approval of the Railway Board and for the Government Rail-
ways can be considered to be .compendium of the Administrative
instructions. These publications cannot by themselves be called as
statutory, as these have not been framed under -any specific provi-
sion ‘of any- Act. As far as Goods Tariff and Ceaching Tariffs are
concerned they now contain Rules and Rates authorised by the
Railway Board and IRCA is merely .publishing and selling them to
public as regards non-Government Railways, Conference Rules as
Well as Tariff Rules are still of contractual nature.

The IRCA Conterence Rules do not by themselves have any legal
authority but are based on the instructions issued from the Ministry
of Raifways from time to time.

-

[Mm of Rlys (Rly Board) O.M. No. E(W) 75P.S. 5-1/12
- : dated 19-8-78]
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MINUTES OF THE TWENTY-SIXTH SITTING OF THE COM-
MITTEE ON SUBOR ATE LEGISLATION (SIXTH LOK
BHA) (1978-79)

The{ Committee met on Wedngsday, the 4th October; 1978 from
1930 hou.m to 110Q hours
PRESENT
" Shri Somnath Chatterjeé—({hasirmgm -

MEMBERS

2. Shri Durga Chand
3. Shri Ram Sewak Hazari
- 4,-Shri B. K. Nair.
5. Sﬁri T. S Négi
6; K'umarl Maniben Vallabhbhai Pntel
1. Shn G. S Reddl
8. Shri Saeed Murtaza
9. Shri Madan Lal Shukla
10. Shri Sachindralal Singha
11. Shri Ramji Lal Suman
12.- Shri Krishnarao Thakur
13. Shri C. N. Visvanathan
SECRETARIAT

--:.8hri Y. Sahai—Chief Legislative Committee Officer.

_——
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2. The Committee considered Memorandum Nos, 164 to 174 on the
following subjects:

S.No. Memorandum Subject
’ No.
m ® ®.
—— - - o et e
(iii) 168 The Khadi and Village Industries Commission
Employees (Gratuity) Regulations, 1975 (G.S.R.
2257 of 1975).
(iv) 167 (a) Differentiation in the scales of Passes
admissible to various categories of Railway em-
ployees; and

- (b) The Indian Railway Conference Asso-
ciation—Conference Rules.

) 168 The Delhi Milk Scheme Dairy Engineering
Branch (Class III and Class IV Posts) Recruit-
ment Rules, 1975 (G.S.R, 2738 of 1975).

(vi) 169 The Port of New Mangalore (Regulations of
the use of landing places) Rules, 1977—G.S.R.
467 of 1977).

(vii) 170 The Nationalised Banks (Management and

Miscellaneous Provisions) (Second Amendment)
Schene, 1976 (S.0. 421-E of 1976).

(viii) 11 Attachment of relevant extracts from origi-
nal rules to amending rules when laid on the
Table.

(ix) 172 Publication of Central Civil Services (Revis-

ed Pay) (Second Amendment) Rules, 1975
(G.S.R. 2514 of 1975).

(x) 173 (a) The Newsprint Control Amendment
Order, 1975 (S.0. 622-E of 1975);

(b) The Merchant Shipping (Shipping Office
Forms) Amendment Rules, 1976 (G.S.R, 1005 of
1976) ;

(c) The Patents (Amendment) Rules, 1976
(S.0. 2908 of 1976);

®:#4Omitted portions of the minutes are not covered by the Report.



(8)) 2 @)

(d) The Meat Food Products (Amendment)
Order, 1976 (S.0. 1776 of 1976) —Non-compliance

with statutory requirement of laying on the
Table.

(xi) 174 Implementation of recommendations con-
tained 'n paras 34 and 40 of the Fourteenth Ra-
port of the Committee on Subordinate Legislation
(Fifth Lok Sabha) reg: International Airports
Authority of India (Conditions of Service of
Chairman and other whole-time Members) Rules,
1973 (S.0. 717-E of 1973).

* * * * L]

(iii) The Khadi and Village Industries Commission Employees
(Gratuity) Regulations, 1975 (G.S.R. 2257 of 1975)

(Memorandum No. 166)

8. The Committee considered above memorandum and noted that
on being pointed out the Ministry of Industry and Civil Supplies
(Department of Industrial Development) had agreed to amend regu-
lation 4(2) of the Khadi and Village Industr.es Commission ‘Em-
ployees (Gratuity) Regulations, 1975 so as to provide for payment
of gratuity to an employee even on his/her resignation provided
he/she had rendered service of not less than 5 years. The Com-
mittee desired that the Min'stry may issue the amendment at an
early date.

9. The Committee also desired that information might be obtained
from the Ministry whether an employee whose services are termi-
nated on account of inefficiency or misconduct under Regulation
4(2) ibid would be entitled to any gratuity and if so, of what
amount? On receipt of this information. the matter as regards this
aspect may be placed before the Committee for their considerat’on.

(iv) (a) Differentation in the scales of Passes admissible to
various categories of Railway employees; and

*J nitted portions of the Minute; are not covered by the Report.

3433 LS—4
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(d) The Ind.an Railway Conference Association—Conference
Rules, (Memorwrrdum No. 167).

10. The Committee considered the above Memorandum and were
not satisfied with the reply of the Ministry of Railways regarding
differentiation in the number of passes issued to the Gozetted and
Non-Gazetted staff of Indian Railways. The Committee were of
the view that both the Gazetted and Non-Gazetted staff made use
of the passes for their family members. Likewise, the Non-
Gazetted staff also need to travel widely in India t7 gain first hand
knowledge of the country and the developments that are taking
place and the general conditions prevailing on the Railways. There
was thus no ground for discriminating between the gazetted and
non-gazetted staff in the matter of issue of passes to them. The
Ministry are already issuing equal number of P.T.Os, to all cate-
gories of their staff. The Committee desired them to grant equal
number of pass facilities also to all members of the staff whether
Gazetted or Non-Gazetted.

11. The Committee were surprised to note that the Indian Rail-
way Conference Rules under which the passes were issued to the
staff did not have any legal authority but were based on instruc-
tions issued by the Ministry from time to time. In the absence of
any legal authority, the rules could not be enforced in a Court of
Law. They must be having some authority either from the Consti-
tution or from some enactment. The Committee stressed once
again that: executive instructions are no substitue for statutory rules
framed under legal euthority and desired the Ministry of Railways,
to govern the matters now covered by LR.C.A. Rules, which were
nothing but executive instructions by statutory rules framed
under legal authority flowing either from an Act or the Constitution.
The legal authority should be cited in the preamble to such rules
whieh should be published in the Official Gozette of the information
of the public.

12. The Committee deprecated the inordinate delay on the
part of the Ministry of Railways in sending their reply to the
points referred to them by the Committee for comments and ex-
pected them to be prompt in future in attemding to the communi-
cations received from them for the Committee.

(v) The Delhi Milk Scheme Dairy Engineering Branch (Class III
and Class IV Posts) Recruitment Rules, 1975 (G.S.R. 2739 of
1975)

(Memorandum No. 168)

13. The Committee considered above memorandum and noted
that on being pointed out Ministry of Agriculture and Irrigation
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(Department .of Agriculture) had decided to delete rule 8 which
was /ague, as it did not specify the Rules which were sought to be
repealed thereunder. The Committee desired the Ministry to issue
the necessary amendment at an early date,

(vi)' The Port of New Mangalore (Regulation of the use of landing
places) Rules, 1977 (G.S.R. 467 of 1977).

(Memorandum No. 169)

(A)

14, " ‘'he Committee considered above memorandum and noted
that the Ministry >f Shipping and Transport (Transport Wing) had
agreed to incorporate a provision in the Indian Ports Act for laying
of rules framed thereunder before Parliament. The Committee
desired the Ministry to bring forward necessary legislation for this
purpose at an early date. The Committee stressed that in case other
amendments to the Act, presently under consideration, were not
finalised early, an amendment for the purpose of incorporating only
the laying provision might be taken up without further delay.

(B)

15. The Committee noted with satisfaction that on being pointed
out the Ministry of Shipping and Transport (Transport Wing) had
agreed to amend sub-rule (4) of Rule 2 ibid so as to clarify that
the penal interest is to be paid in the first instance failing which
provision for cancellat.on of the lease deed permit is to be invoked.
The Committee perused the proposed amendment and felt that it
was not properly drafted. The Committee desired that the Ministry
should get it vetted by the Ministry of Law before issue.

(vii) The Nationalised Banks (Management and Miscellaneous
Provisions) (Second Amendment) Scheme, 1976 (S.0. 421-E
of 1976)

(Memorandum No. 170)

16, The Committee considered the above memorandum and were
not convinced by the reply of the Ministry of Finance (Department
of Revenue and Banking) for not giving an opportunity of being
heard to-the whole-time Director, including the Managing Director
before terminating the term of their office. The Committee noted
that in case of State Bank of India, Industrial Development Bank
of India, Industrial Finance Corporation and Regional Rural Banks,
provision for termination of the terms of executives of these insti-
tutions before expiry had been made by amendments of the rele-
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wvamt Acts, but in the case of Nationaiised Banks such‘a provision
.hed been made by the Central Government in exercise of its dele-
.getsd power under sup-rule (4) of Section 9 of the Banking Cos.
(A~quisition & Transfer of Undertakings) Act, 1970. There was
no provision in the Parent Act empowering Government to pro-
vide in the Scheme for premature termination of the office of a
whole-time Directo: or Managing Director. As it is a substant.ve
matter, the Committee felt that such a provision in resoect of
nationalised banks also should more appropriately be made in the
Act as had been done in regard to other institutions.

17. The Committee noted that in respect of a similar provision
in the Bhakra Management Board Rules, 1974 the Committee in
"para 30 of their Second Report (Sixth Lok Sabha) had desired the
‘Ministry of Energy to amend the rules so as t» provide for record-
ing of reasons in writing befire a notice for termination of the
‘term of offize of the Chairman was issued.

18, The Committee, therefore, decided to recommend that sub-
ciausz (1A) of Clause 3 should be deleted from the scheme and in
case tha Min stry felt that such a provision was necessary they
should inzorporate it in the Act. Alternativelyv, the Ministry should
provide in the Scheme the safeguard of recording of reason in writ-
ing before lﬁdue of not'ce to the person concerned terminating the
term of office prematurely.

-(viii) Attachment of relevant extracts from Original rules to
amending rules when laid on the Table,

(Memorandum No. 171)

19. The Committee considered the above memorandum and noted
that Ministries,Departments concerned had not complied with the
recommandations made by the Committee in para 81 of their Sixth
Report (First Lok Sabha) for attaching extracts from original
rules while laying amending rules on the Table of the House. They
were surprised to note that in as many as 91 cases the main reason
for this lapse was in advertance or oversight on the part of the
cincerned Ministry/Department, The Committee took serious note
of this lapse on the part of the Ministry, Department who did not
appear to have paid any heed to recommendation of the Committee
on this subject even after Department of Parliamentary Affairs had
drawn their attention to it in their circular letter issued in 1976.
The Committee stressed that attaching of relevant extracts of the
original rules to amending rules was necessary to facilitate refer-
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ence by the Members of Parliament in general and the Committee
in particular while examining such orders under Direction 163 by
the Speaker. The Committee desired the Ministries;Departments
to devisz a procedure so that the rcommendation of the Committee
was complied with and not lost sight of while sending the amending
orders to the Lok Sabha Secretariat for being laid on the Table.

(ix) Publication of Central Civil Services (Revised Pay) (Second
Amendment) Rules, 1975 (G.S.R. 2514 of 1975)

(Memorandum No. 172)

20, The Committee considered the above Memorandum and were
satisfied with the reply of the Ministry of Finance for not publishing
simultaneously the English and Hindi versions of the Central Civil
Services (Revised Pay) (Second Amendment) Rules, 1975, The
Committee,” however, desired that in cases where due to urgency,
English version of the notification containing Rules was first pub-
lished, a foot-note should be given to the notification that its Hindi
version would be published subsequently, suitable indication should
be given therein regarding the previous publication of its English
version mentioning therein the notification number and the date
of the Gazette. The Committee desired the Department of Parlia-
mentary Affairs to bring these observations of the Committee to

the notice of all Ministries,Departments of Government for compli-
ance in future.

(x) (a) The Newsprint Control Amendment Order, 1975 (S.O.
622-E of 1975);

(b) The Merchant Shipping (Shipping Office Forms) Amend-
"~ ment Rules, 1976 (G.S.R. 1005 of 1976);

(c) The Patents (Amendment) Rules, 1976 (S.O. 2908 of 1976);

(d) The Meat Food Products (Amendment) Order, 1976 (S.O.
1776 of 1976) —Non-compliance with statutory require-
ment of laying on the Table. '

(Memorandum No. 173)

21. The Committee considered above memorandum and were
surprised to note that the ‘Orders’ indicated in the Annexure* had
not been laid on the Table until the lapse was brought to the notice
of the Ministries concerned by the Committee, Had the Com-
mittee not pointed out this error, the Ministries could have failed
to. comply with a statutory requirement and consequently Members

*Appendix IV
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of_mnl?nmentacm have been deprived of their statutory right of
mggestmg medification to these Orders. The Committee took a
serious view of the lapse on the part of the Ministries concerned.

22. The Gommitiee noted that the Ministries of Shipping and
Transport (Transport Wing) and Agriculture and Irrigation
(Department of Rural Development) had taken the plea of ‘in-
advertance and ‘administrative oversight’ for their lapse. In this
connection the Committee draw attention to their recommendation
made in para 32 of their Ninth Report (Fifth Lok Sabha) presented
to the House on 19th November, 1973 that the Ministries;Depart-
ments should maintain a register for edtering notifications issued
under various Acts and the statutory requirements to be fulfilied in
regaxd theretd. Subsequently the Cabinet Secretary had also
addressed 2 D/O. to all Secretaries of Government laying down
procedure to be followed to facilitate timely compliance with the
statutory requirements relating to subordinate legislation. The
Commitiee expressed their deep anguish that in spite of exhortations
from time to time, lapses on the part of Ministr.es/Departments
continued 'to occur. The Committee asked the Ministries;Depart-
ments to review their existing proecedure for checking the loopholes,
if any, so that -suh lapses did not .recur., The Committee were
agtonizhed #o 'Jearn from the reply of the Ministry of Commerce
(Ofige .of the Chief Controller of Imports and Exports) in regard
to Newsprint Control (Amendment) Order 1975 that .they did not
have a copy of the Essential Commodities Act and were not aware
of the relevant provisions of the Act. The Ministry were expected
to be equipped with at least the India Code containing the relevant
Acis together with the amendments. The Committee also stressed
that the Ministry which issues an ‘Order’ should primarily be res-
ponsible for complying with the statutory requirement of laying it
before Parliament.

(xi) Implementation of recommendations contained in paras 34 and
40 of the Fourteenth Report of the Committee on Subordinate
Legislation (Fifth Lok Sabha) reg: International Airports
Authority of India (Conditiens of Service of Chairman and.
other whole-time Members) Rules, 1973 (S.0. 717-E of 1973).

{Memorandum No. 174)

' 23. The Committee considered above Memorandum and noted
with concern that even after three and a half years of the presen-
tation of their Fourteenth Report (Fifth Lok Sabha) to the House
on 20th December, 1974, the Ministry of Tourism and Civil Aviation
had stated that the amendment of the International Airports
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Authority Act was still under their consideration, The Committee
deprecated this delay and desired the Ministry to incorporate the
nezessary amendment in the Act without any further delay but in
no case later than 3 months after presentation of Report to the
House. In case the finalisation of other amendments to the Act
was likely to take more time, the Committee desired the Ministry
to bring the amending legislation for the above specific purpose of
empowering Government to give retrospective effect to the Rules.

The Committee then adjourned



MINUTES OF THE TWENTY-NINTH SiTTING OF THE COM-

MITTEE ON SUBORDINATE LEGISLATION
(SIXTH LOK SABHA)

(1978-79)

The Committee met on Friday, the 8th December, 1978 from
15.00 to 15.30 hours,

©® N e 9ok N

PRESENT
Shri Somnath Chatterjee—Chairman

MEMBERS
Shri Durga Chand
Shri Ram Sewak Hazari
Kumari Maniben Vallgbhbhai Patel
Shri G. S. Reddi
Shri Saeed Murtaza
Shri Madan Lal Shukla
Shri Sachindralal Singha

Shri Ramji Lal Suman

SECRETARIAT
Shri Y. Sahai—Chief Legislative Committee Officer.

2. The Committee considered the draft Fourteenth Report and
adopted it.

3. The Committee authorised the Chairman and, in his absence,
Shri Saeed Murtaza to present the Fourteenth Report to the House
on their behalf on Thursday, the 14th December, 1978,

4, The Committee then adjourned.

*Due to the sudden demise of Shri Surya Narayan singh, a sitting member of Lok Sabha
the Houx adjourncd on 14.12. 78 without transacting any Business. The Report was
prescnted to the House on 15-12-78 by Kumari Manihen Vallabhbhai Patel,
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